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Hon' bl e N'.r. S. Biswas. A.M.

i'IJonefor the parties. This is a very old case of

1993. It is Observed t.nat the applicant's counsel is

absent continuously since 2)-11-1998 on jifferent dates.

It appears that the applicant has Lost in-cerest in this

case. fhe UA is, therefore, dismissed in d ef aul t and

for noru pr osecuta on.


